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HOUSE OF THE PEOPLE
Friday, 18th December, 1853.

The House met at Half Past One
of the Clock

[MR. SPEAKER in the Chair.]
QUESTIONS AND ANSWERS

(See Part I)
2-30 P.M.
MESSAGE FROM THE COUNCIL OF
STATES

Secretary: Sir, I have to report the
following message received from the
Secretary of the Council of States:—

“In accordance with the provi-
sions of rule 987 of the Rules of
Procedure and Conduct of Busi-
ness in the Council of States, I
am directed to enclose a copy of
the Prevention of Disqualification
{Parliament and Part C States
Legislatures) Bill, 1953, which has
been passed as amended by the
Council of States at its sitting
held on the 16th December, 1853."

el e

PREVENTION OF DISQUALIFICA-
TION (PARLIAMENT AND PART C
STATES LEGISLATURES) BILL.

Secretary: Sir, I beg to lay the Pre-
ventlon of Disqualification (Parlia-
ment and Part C States Legislatures)
Bill 1953, as passed by the Council of
States, on the Table of the House.

613 PSD.

2470

REPORT OF THE COMMISSIONER
FOR SCHEDULED CASTES AND
SCHEDULED TRIBES—contd,

Mr. Speaker: The House will now
proceed with the further considera-
tion of the following motion moved
by Dr. Kailas Nath Katju on the 17th
December, 1953, namely:—

“That the Report of the Com-
missioner for Scheduled Castes
and Scheduled Tribes for the
period ending the 31st December,
1852 be taken Into consideration.”

st wordewe (FF€ AR
Seaa—erpgfaa mfaat) | woaw W,
w A qarar fE s ® st
SR AR @A § ey g
AT AT & FHA GFAT ORATE -

[Sarpar HUurAM SINGH in the Chair]

‘(a) Recruitment hereafter in
every cadre of the services and
at every stage of promotions
should be confined to Scheduled
Castes candidates. The Scheduled
Castes and Scheduled Tribes
should be considered together for
this purpose. Age limit should also
be relaxed by 5 years in their
case. No recruitment of non-
Scheduled Castes and non-Sche-
duled Tribes should be permitted
until the overall ratios in all
services fired for these Communi-
ties are attained. It is only when
Scheduled Castes candidates are
not available that recruifynent of
non-Scheduled Castes persons
should be made.
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[ Fardiewy]

(b) In considering the question
of promotion, if a Scheduled
Castes candidate is available in
the next below cadre, he should
be promoted whatever his rank in
the list, provided he is otherwise
suitable.” This will mean a little
out of the way promotion. A
second promotion to the next
higher cadre to the same person
would not be given out of turn
within 5 years unless it otherwise
becomes due to him in ordinary
course.

(c) As regards qualifications of
the Scheduled Castes candidates,
the qualifications should be fixed
separately “Caste” candidates and
should be as low as possible, keep-
ing the minimum requirements of
the administration in view. There
will be a certain amount of sacri-
fice of administrative efficiency,
but Government has decided that
this is the lesser evil. For techni-
cal posts, the reduction in quali-
fAcations will be limited. Thus for
recruitment of Deputy Engineers,
at least an Engineering graduate
is required, but in that case if a
Scheduleq Caste engineering
graduate is available, he should
be preferred to another candidate
with the highest qualifications.
For purely administrative services,
e.g. Mahalkaris or Mamlatdars, a
Schreduled Caste non-graduate may
be taken provided he shows aver-
age intelligence. In order that
efficiency of the State or future
prospects of the individual select-
ed do not suffer, the person so
recruited should be given train-
ing at Government expense.
Further training for existing
Scheduled Castes personnel to
make them eligible for promotion
should also be undertaken by
Government as soon as possible.

(d) In connection with selection
posts, the Services Department
should prepare a list of selection
posts that would fall vacant in the
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ordinary course at least a year in
advance and the Scheduled Castes
personnel otherwise eligible for
promotion except for the condi-
tion of selection should be coach-.
ed up at Government expense, so
that when an opportunity for
selection arises, they can be con-
sidered along with others.

(e) Personal servants of Minis-
ters, Secretaries, Heads of Depart-
ments and Gazetted Officers
should invariably be recruited
from Scheduled Castes.

(f) Arrangements should be
made for a coaching class or
classes as the need arises for
equipping Scheduled Castes candi-
dates for clerical and other
services. This arrangement must
be made on a whole-time basis,
so that training can be intensive.

(g) All recruiting autborities are
informed that the percentages for
Scheduled Castes and Backward
Classes flxed by Government
apply not only to permanent set-
up, but to work-charged establish-
ments and municipalities also,
Government grants to municipali-
tles would be conditional upon
their carrying out the above con-
dition.

(h) Cases of absorption of
Scheduled Castes and Backward
Class candidates who have heen
rendered jobless on closure of
ration shops, Saurashtra Indus-
trial Co-operative Society etc.
should be considered in the light
of above principles.

(1) While advertising posts, the
recruiting authority should care-
fully follow the instructions laid
down in this Resolution and it
should be mentioned in any
advertisement that persons other
than Scheduled Castes will be con-
sidered only when Scheduled
Castes candidates with minimum
qualifications are not available.
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1

In cases in which recruitment is
made through the Public Service Com-
mission, the Departments should state
the relaxation to be made in the quali-
fications in respect of Scheduled Castes
candidates while sending requisitions
for filling up posts. In all other cases,
recruiting authorities should similarly
mention the qualifications required for
Scheduled Castes candidates in adver-
tisements etc. which may be issued by
them,

All concerned should see that the
above principles and policies are
carried out scrupulously. Any non-
observance thereof in any service
would be viewed with serious dis-
pleasure.”

T & rwd ark ¥ oA fr of
FoA T WEAT & TG T1 F T AT...

Mr. Chairman: I would request hon.
Members to see that there is lesg of
noise. The hon. Member is not clearly
audible.

o) GAQEHT : 99 F quq fAw
sft T4 T AgOTATWEH a7
TEAAT FT QT AT HR GRS & A%
fafreet gax Wi & a1 § afa=e
1T &7 ff @y g2 fax o aoE
TT qEAT 7 FEr fF CForoewe Wi,
FRrez Y AgreAT Ay, ¥R e
ATE 92 AW SFFT AAT AT G007 F
woar &1 @ WH faax swavg v
TF W0 T FYRAT WH HY SIOT F
Tt § aY ¥T gArd dgw AT A
R wrEw fafawz qfeq qagens
dge &7 S ¥ Ag woar afgg ?
AR aYo 2z Y W, IW A
qgs af gaTd 439 T A gy R
%Y ag SR T «rfEd )

T g A4 gfadw F A H
¥% 9Wiw @ g, ¥ @H
fod smETe AT § | gWrL AR
£ wiver @t Ak foq g, efew
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qt wfw gl gew AmEl
% famlt § ar 7€ 1@ A &R W
I ET FWEAT TMEE | T AT
AR B H AT wT AT I
el € | T A qrpw o e Sy
R G B AIT T A &A@ A g@AT
qr, N ITd T/ 7T 39 w7 AF WY
fear fir 9% &1 {z 99 7 A T FA7

- fet A | ag q@ fr St &TAT qW A

ST AT TG IIRT WA | AT IEA
A @t fegr fe amar dF &
Y &Y graa stror gAT AT HYE ) AR
fod ot wo fr gfrarg et T &,
Wt w3 W guTR fod gavd Taddz Fo
e FT AN S, TG AT AL O
/5y §, 9% N[N & ATEF AL
g & s AT A8 § | Ywiwd gArd
TARE & srdar € i gk feg o ot
gieaTd a1y 2 g, 7 7 K &
faes ardft & 4t 7gl, 98 WY AR w7 FH
oy srfeerfaay &1 & 1

TIGET FT & 1@ @ TIATIH
%W I FOL, 4§ FT@, <} EAY, 3188
w93 @< Fear g ot 5 & gwaar g fe
faew® srqafer § s & A & g
wifars aTg9 AR ¥ FEar fag &
qar & f6 O g & F9T aw
Bz 7 frqar ad smar & fagre &
q#F gfico & 9T qiT 17 @« arar
g A e roqr wE Qn §, AT F
¥F 7947 & Arar g, I0d § w4 AT,
UL AT & H15 AR, 01 | qré A4,
graar: & gar o, wew wqw F avg
oA, Wrer |1 AT w9E, TAAEI-
A oF w9Er, [ { A5 AMH,
fowmae AT & ©F W4T, F98 ¥ a9
q A Ty wAw Wi Ay dF, oF
e Y QU A | @ E ¥ H1e w)
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[t wrdrewy]
qar ¥ wrgar fe ghomt sy & o
Y e g feadt w9
Trerer & A F wiw w7 § e oo
¥ anfas ggraar w A< afos ag1a |

Mr, Chairman: I would request the
hon. Member to conclude now.

ot wwQRewe : AT HEAT qE R
T FOET B FTATEY 9T 9T H T =
WIIT FF X ¥4« WS U FAT §,
o fF faege 7 Wi woata § WX &
I E fF @I w W W
W G2 FAT TIAT FIAT A006T |

AT ST A€ A eI W T
W AT IR & ark | o foqd
LN A I F axFF
wEAT AT AT T Wy AL
¥ fa® T T ¥ ATH AT FT AN
feeramT | ag vv wmgax fema g

“For reasons of economy, some
of my office work is being done in
the  Ministry of Home Aflalrs,
This arrangement has not proved
satisfactory In so far as the ex-
peditious disposal of work is con-
cerned. I have, therefore, asked
for more staff in order to make
my office a self-contained unit and
to cope with the work which is
going on increasing gradually and
is bound to increase further with
the creation of regional offices.”

TR IR A A0 AT § e s § W
% o Trfeew & Ofvmer sfa @
Tifgd Wl 39 & A9 oF g FHaT
war aifgg, mfe s fome wilsas
TR T FTE AT, A 7€ 7 ) f Faary
TF w® & I9 & TgaX § W e
A 7§ Wk g7 s wAfTE

Scheduled Castes and
Scheduled Tribes

T @, T F O ar e s arr s
ATgaT § i g o swifrew F oF Qe
HHAC AT A1 |

L]

Mr. - Chairman: Hon. Members must
have seen that there are so many Mem-
bers anxious to speak on this subject.
Opportunity, in the first instance, has
to be given to Members of Scheduled
Castes of course. There are others also
who must be given some time to parti-
cipate in this discussion. So I suggest
that there should be a time-limit of
ten minutes for each Member. In that
case, we will be able to accommodate
a good number. If the House agrees
I will confine to that limit.

Several Hon. Members: Yes, yes.
st dto gao TR (STETIRL
Haa-—smgfaa sfaat) : qamfy of,

# T T qgT TR § fF o R
R @ fawg o3 f=F w1 waw far,

. s a5 fae & wea & woe qre

AT AEY T THRAT | ATE FAHL
A ww oo frae & fag, F amear
g i @ o 3y ST g W9 &
ferd fagr wra

. qgSN e T FY T FE
FAR AR, @& 374 vnfa
¥ & fag € gare fad g & e &
st § f5 4 aga soanlt qurr &,
fe qfewer ¥ qraarag @ frradde
IT 9T W G @Y, Ay Tl
€F g BT TAT Y a9 QY A g,
¥fFt T X e 5y A F AT
T AF X FRT IT GHTET 9
s T8 fear orrar, @ % W WA
®r T F wrf gE A qraT g g |
wETeHT et & WA & A9E W2
¥ Hg T & g At gArw
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AT O o 4 3, g S ey ok
iy srreat F A ¥ gaT A
wfew S & g oftew saefia W
Q@ § W ' 7 gw ) oqva w)
frear g TR At F o S AT A
wT A1 gar Fav fY W€ W ar g A
STH AT FERA ¥ §F TAR W
W FTHTT T FT IS | IMRT H7
Fgx g 5 g aww # g 9w
g faaar srfgg, T sefes Tw
Wt w53 & fr ag anfagifar v gaTg A
&1 w18y fae sra ey, 3fe
e ag ¢ et v wg 39 WA
A 7g ¥ § 7A@ | w & el
at amraer @ g wifed, ®ré
fafema e T g s s &
AT T T T1fgd W e g
afgd | 9g 3w & fF AFQ § grd
&7 ¥ wAqTT ¥ AR femra & forg
oA faww & <@ ¢, § 99 &7 @v
WA § W W fawT & 9 O
feram cwt §, g 41 & W Sfaw
e ag ga &1 Argw & FF oo 9
famfeat ax www Ag grar § W
g 1 g AHRET F T
FET & RN T AE A G
T AR § & §HTT I GEA T
Wgﬁmm%mﬁm
¥ fag uw s fafaeeT a7 fear &
T aE ¥ W19 FEGEE FeE & fAg
@mﬁﬁ'&'{'{ﬂﬁﬁ,ﬁ““
a1 ) W Ag T F e,
fawfen #39 § I I I & W
Argrar g1 ferg ww A g o de
agt ¥ wod 40 ¥ av qav g, WK
¢ FOF wrefig] # AW & AT T-AT
TACFT THRATE, T T Iy 7w G
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quTht B ag e A oy W
freff ff s o, wa @
Tt & wr€ At A o ag arandt
PR e S e ¥ g T
oy oftew s @ g W T
Fowd g 1 wrw gw S degehy o
FOT AT W FT @ §, IT N 0F
werr fafreedy o+t g & Wik 57 &
W OF e fafrex €, § a7 B
I & faere 7@ wy @ f, T At
T F g & A w AR E, T
oo &, WY weEw 99 #Y qag 51,
S & wT 9 Fwer g § e a
TRt g7 W, g WAy fred
T agt & i e F @ WA §
ferg s 3 g @ forcepe e
W e v §, wwfag gl awfa
w@ ¥ frg, wmnfs, i 6
dherfors g% fewn F g7 9 I T &
forg st o #YE @ waT ST &
T qraT & W W W AT W aga
Tt fir ooty ¥ EATT g R
FTE AT ®Y AT * AT T 0w
Az fafireadd o & o nfie ag TR
guIT ® a8 yoOw R WK 39
9T WA FUA F7 Sy FT

dgee W & A A o v
ot & fed § g W s
LU L O
wa W Wt § e faw
weg M ¥ @ wW T aw,
o fawitct ST gume qT e o
ArwcararATIfed | g AT S
T g7 9T § AR S« Ag I,
faeea sy, ferm=er e Wi e
g argmaamia  fowwd 1 o fie
gk W & fag wft o gy

ol 4
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[t dYo g7o Tmit]
frar mar § + " W fareandw |
Q1% faer ag® & war Y § 7 2@r v agr
o F f&w ot aqefa w1 tew g AR
aTferier W1 GRIET FTHY § W IT B
= § ardas A g, I A
wfa s vwagi R aTm @1 A
W %1 aw (Afqeex qEd &1 =@
feomar &, dfem gq 7 Qar, #E
W A A g i R g
ol ¥ famrs & qw T ARt ¥
W T 1 g oy & g §
W o o §, g FF AT AT G
W 4, 37w Y a7 i mad R 8,
T TR AT A G W e
WY JAATE HAW T I7 K1 H9 77 TG
w3, ATy aXw wedr 9 A,
fedrre S fraed ¥ sEr wa #)

THW ¥ 0% 7 gE a@r
G & s weaee 48T 4 |
YA AW F I A S FY Y R I
NG FARGIAE 1 TFQ G -

FfEY & #fr gham &1 saw A
AT g1 W ey ¥ uw fasas
T &R & faaradiw §

o W wF ard foeft @

‘gl W ST F |l F oyl F
qrft 7 A 6 F qrl ¥ wT we
e TR A T R F A
Y« sravawar § e Terear & w4
iy gvaw o faee sw-afer T Y
HTAAST B T T & AT § R A
qu & Wiy &

i o ¥ @ F e T et
P o o gw i oA A e gk
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an fr Fw & fafrec § gw am ar
farusdt A &, dfFT 7T @ fv

‘gravta® AT & ghearT ot A
frrst @sd, T 37 A gara A
FATAT, T AT FF AL ST § 1 TR,
FOF AR qEwfE W ¥ g,
uTHI § 9@ AHE a9, (T T,
faarg, wwiw wifz Swal o) &% &
T W 38 - F wnEet ¥ gEfee
W qT #3 FT AT ART FF 9T
AT A AR Y Nyt ged )

T WHT AT AT 1o A F 9 Y
LU SR AL AL R
ey w T | 3T wrer fi Y ag
FaT A1 ¢ e g o wrea) & qa
R QY| S AR FHE F g
#TE i ¥ fewe T gT FC WA § g

. AR AT FGT | IT F7 A7 a8 g 2

W fo6 “arlt w7 G, e gw R
& | o fog grow ¥ geR A0 g
gt § o % A F ghomt o1
TATS T T NI AW aF W Wi Wi
g e ar & IR WA
fafre do Age N Fg¥ & fr Bfar &
WY, ARy ?
¥ woerer g s sndrer & Skt afefeafa
o i § gw & frd gf ofdfeafe
agt g W A § 1 Avier # wfcfeafa
A AHOHT FUTT WG T H THaAT
¢ fww R g 35 i & %o
ERT HT § Gdwew W § ofeT
I H A F gArdy arfe F ey
fr A TR A § | e A ¥ R
ggi @t fafae § oF fedt fafreee
iR O aframed el §
o g i § ¥ o A e gtw
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wOT Y SYTRT ¢ OF InTSiraA TR A Ay
#3 ¢, 37 ¥ weman oF fecdt fafret &,
forr %1 ¥ew faareiee & faar | gfcorl
&T ATAAT TX &Y 9T & S W 39
& ford g &1 W™ 9oTd § A FEd &
f5 w7 ST AT QW A & |
oy ART F A AR AW Ay
FHETHI I AT F Friad T g TR
& 99 W97 Ao & WA B WA qqAC
FA

I EA FaR T 1 gv
amt F fof W w1 g 9w
w e

sit firemrat (amT) : W fafrex
T ?

= qto g Trwniw ¢ # fafrex
T &Y TR { G, AES ¥ A |
T gew & i § e wwr g A
# faré a7 A 7 Afw G g
v ford e ST 7 o Av §
Iq F) I & A w0 Aigd | T
Ew F) AT SAAT LA ot W
gqt&:rm%gwiﬁﬁﬁmﬁ?rl

23R ¥ gAY dme g W7 | 9@ &
arieft ot ¥ sor SREwT A WY gw W
F ¥ WX G TR O g A A
wrers fird | gt 3 ST T e
et o & wror qw & fad ) e
@ W gw WY S 2 A
QR A AT T | Y
Iufr 2R ¥ womy WA QY @ &
@ fag faa ¥ & AqgeE FTEH &
s § 37 # feafs #Y gur & frd
TqET AT AR | 37 ¥ 4T & fog
iy F1€ ww gt Iovar @ g 1 Ww
Al & gy ¥ Afwd | @ & T
oo & T ¥ sk fwed § fier
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T 9T W TE v § | wy 7o Qo
o F X ¥ Afwd | g gt dro o
g,ﬂot[o ﬂﬂﬁé’,@oﬁoé’,m
I Ht A faeey gfewer &t o B,
gt f aroeTT gha wgd 2 fin fverdt
wfigd | g & w & 7 v qu &
fr gw @il & g & e feordR=
QT ifgd F foegofor & fed |
21 3T ¥ fod grfar & &, 37 W
W frard, g a<g ¥ 9 # qEer
grfY &, 3t areg & dregew wrew A o
wart ¥ fgamw ¥ Alwfa) & A
ST T arfed 1 9T £ ot &
fafrees @ oifgd | A wrwE Wk
TR A @Y, e TR qw W
¢, ofer degee srew & i mEAT
T a7 FX | gl awTw Srfadt F S
AT THY § | G T BT AL G
G 3 ¥ fag st § 3T s F
w0 ad it & 1 9o AgE A @
aaeaTT & #Y aw wAy & 1 3 3,
AT gATR 3 F @A §, 9T # 3
Y ff, ST FAT A wrardy F g ¥
QT g fra wr @ey § @ fod
TR A uw w1 w fafret @ o,
ur focdy fafrex o mar | & wgr
g § ot i e §, o Traw
I oY AT W gRAT AT § ) ¥ gw
Pl Aty wd g frgu {1 o
st # g ag ¥ ghAr gnefr &, @
fearddve & g wrg a¥r SaTh
¢ o A A wifew ofdfeafa
gurd ¥ ford, g AW W aod ¥
A a &g e
WIS B T W91 B wrfeptew § AT
1fgd |

o ¥ 7 fardy ot §, I orefim
w1 dzary Qo wifgd | sror @ oy



2483 Report of the 18 DECEMBER 1853 Commissioner for 2484

] |

[=fr dre qo TrorsiT]
A IX ® O T4y g &, dfew
T an # faely g o w1 =T
A WA W A A aw o
it W W A A § ) W ag
T T Y, AR WA W, W
waEt W wfes afifeafa &1 gard &
fad 21 gw A o wies ofcfeafa
gaRa & fed 0 & af § WK
T TN T IR § o g o
¥ TEAR ¥ A T § al gra F
a7 Aifgd | WA F @R A fgs
wTeE & A WOt i TR & g
¥ AW WY & I T AT W
a9 a% Y ¢ T e fag oy §)
IT W ASAT K ag Naw faam @
faq w=d ¢ fe forelt woftr =€ Soes:
g f g U frad sEm A frefr §
T T AR K qw 1o gy v &
s s o fwd g
fawoft farar a4 1 o9 aw gardy wifgs
gfefeufa 30 & vy 7Y QT E T aw
TR e 7 gafy T & a0
WA mw I @
LA E

(a) that the Report is inadequate
and lumps together Scheduled Castes
and Scheduled Tribes;

TR agt 93 fad o f g
& Ay wgan g fe s el fearésme wr
fafre< siwr off Ay o i Wik
TN WE T R T wrE
wad | Wy a9 RN 8 TR g
g 1 FIEY WIEE ¥ T ST FHAT
F1 A A ST ¥ AT9 § 1 IR WK
e ¥ SEE |

qfsers i wfwe ot & 99w
ad | 99 § T W g
T R & W 6§ dw )

Scheduled Castes and
Scheduled Tribes

qaeaTT WY qrfeear fre war § e
o ot fegema | FEawEl w1 g
# oy foear fer gwr @) oo
fafredt & el fivo garg Wi R
ge & 1 o wTw &Y g AT AT
wawmy fedrsfrecd ) dfeaof
TR W IF AT A § | WeET T
W9 T TATFUTY | T AFREHT
¥ e F fewger v ) fadwi §
arety i H3A & Aol # @ o
WA TE Y| o fad A g g
framrr¥sy A afR a5y
frr &fd ) mwegm & @
figmm ddmgud ) wah el ¥
frtgn smMidafrafrmn g g
v W A g, g @ mRr
wfrmd Fe | WwHIR AN R
%8 g fad € o fF F w #x gAmar

B!

That in the motion, the following

be added at the end, namely:—

“(a) and having considered, the
same, this House is of opinion that
in order to raise the social level
of the Scheduled Castes, all re-
gserved posts in Government
services should be filled with
Scheduled Caste candidates by re-
laxing some of the conditions such
as minimum qualification etc.
which may not be fulfilled by
Scheduled Caste candidates;

(b) the Government should
grant special scholarships to
deserving Scheduled Caste students
for going to foreign countries for
higher academic and technical
education;

(c¢) the landless Scheduled Caste
people should be provided with
land and other implements so that
unemployment among those people
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| |
would be minimised, and that
special Taqavi Loans should be
given to them in the initial
stages;

(d) a separate ministry on the
same lines as that of Rehabilita-
tion Ministry should be formed
with a view to safeguarding the
interests of the Scheduled Castes
and Scheduled Tribes and to bring
them to the level of other advanec-
ed classes in India in economie,
educational and social matters;
and

(e) immediate steps should be
taken to provide Scheduled Castes
and Scheduled Trlbes with com-
pulsory primary education all
over India.”

@ X 47 7% woe faar g

That in the motion, the following

be added at the end, namely:—

“and having considered the
same, this House is of opinion
that—

(a) proper representation should
be given to the Scheduled Castes
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of their sheer poverty and help-
lessness;

(e) the posis reserved for the
Scheduled Castes should not be
filled by candidates belonging to
other communities and that in
case Government find that suitable
Schreduled Caste candidates are
not available, necessary steps
should be taken by Government to
arrange for the training of the
Scheduled Castes in order to bring
them up to the des!recl Standard;

Mr. Chairman: These amendments-

2486

have already been circulated.

ot dto gro T @ ag AW
& & w1 g ag S §, e 1w fag
vy e fore & ag feerd frroma e

(f) a suitable machinery should
be set up at the Centre for the
proper implementation of the
recommendations of the Commis-
sioner for Scheduled Castes and
Scheduled Tribes, and other facili-
ties provided for by the Govern-
ment, and that an advisory Com-
mittee consisting of members
drawn “from the ranks of the

in the diplomatic services and in Scheduled Castes and Tribes

the appointment of Governors of should be appointed to advise

States; Government in this behalf; .
(b) the Scheduled Castes of the

Jammu and Kashmir State should dugsc)i gcrl;;::l led Cas'f,es and Sche-

be given due representation in

Government services according to 3 rM

their population, and all the facili- Mr. Chairman: The hon. Member

should stop now. I am calling the next
speaker. Shri Barman.

Shri P. N. Rajabhoj: Only one
minute. I will finish now.

(c) a sum of Rs. 25 crores be Mr. Chairman: I have called the
set apart in the first Five Year next speaker,

Plan, for the amelioration of the

conditions of the Scheduled Castes ot wrorgfir T (Farer SRl

and Scheduled Tribes, in view of .

their backwardness in all walks to-wgfan  orfrt) @ Sacd

of life; wERd, ¥ TF T O g
o fregef Feale X agw gt O, fra>
T, ST TR AY §7 T w0y 7w gl

fear war @1 | I B @S AW &

ties and privileges enjoyed by the
Scheduled Castes in India be ex-
tended to the Scheduled Castes of
that State;

(d) the Scheduled Caste refugees
from Pakistan should be given the
first priority in the matter of
monetary compensation on account
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gl faer ar
Mr, Chairman: I will consider that,
ot are srwe (aTRn faesft -
g e srrferat) - Sgi wERE, {
Q% qWTT 3T Treal § R g g R fr
IA% T ¥ OF OF AR & I«
a1 Svwr fagr s anfgd, arfe
g TIq %7 wfafafaa g o |

o IYw : (FTAT-IAGAYR Zfgor—
Waa-wgfam wifew wfear) @ @
qft wEEy, AW WO aF §@ Qg
# e w1 A Tg Faer § AR oW
wrferd T fora wive e & §
AT W SR Am A g fr
oY & g aw A ) § afed ) &
AW N v faar 9o

Shri N. Rachiah (Mysore—Reserv-
ed—Sch, Castes): Every State must be
given a chance, Sir.

Mr, Chairman: Shri Barman.

Shri Barman (North Bengal—Re-
served—Sch, Castes): 8ir, the Com-
missioner’s report has been placed
before the Members a month ago and
it is under discussion today. It is such
a vast subject, I say, of national im-
portance that the limited time of ten
minutes or a few minutes grace is
quite insufficient to deal with it. 1
shall therefore state a few broad points
which I think it is necessary that the
hon. the Home Minister should take
into account.

The first point I want to place be-
_'ror.e the House is that this report
relates to the condition of the sche-
duled castes and scheduled tribes in
the year 1852. Today is the 18th of
December 1853, and we are discussing
something which an investigating
officer lrad reported upon on February

18 DECEMBER 19538

Commissioner for
Scheduled Castes and
Scheduled Tribes

2488

13th, 1953. It is not at all known to
the House as to what are the recom-
mendations that have been taken
notice of and acted upon by the Gov-
ernment. We do not know during the
course ‘of this one long year which
are the recommendations of the Com-
missioner which have been tried by
the Ministry in the direction that the
Commissioner has indicated, wherein
they differ from it, and what is the
result of their efforts so far. The hon.
the Home Minister is present today.
On the last oceasion, but for his
indication by his opening speech, he
was almost all the time not present.

The Minister of Home Affairs and
States (Dr. Katju): Last year?

Shri Barman: Yes, We want to tell
our grievances, our sorrows and lay
them at his door, because until and
unless the important persons in the
Government take notice of our griev-
ances it is no use discussing this
report.

Even this year he has not stated
anything whatsoever as to what action
he has taken on the recommendations
of Mr. Shrikant which were placed, as
I said, a year ago before the Govern-
ment. Had we known some of these
facts we could have discussed the
report on those lines. I can cite pas-
sages from this report where Mr, Shri-
kant has made certain recommenda-
tions at page 63 about reservation
rules, at page 77 about educational
institutions—which are very important
and fundamental for our amelioration.
My amendment itself will show that
this year there has been some improve-
ment over last year and I have as a
matter of fact said in my amendment
that we commend this Government's
action so far as educational efforts are
concerned.

But there also there is an important
point which has been indicated by
Mr, Shrikant and it is this. Though
more students are now coming up on
the educational level with the help of
grants and scholarships that are being

given by the Centre, yet our students
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find it very very difficult to enter into
educational institutions which are of
an important nature for the uplift of
a community, such as engineering
colleges, medical colleges and other
technical institutions. There the stan-
dard of admission is so high that not
even a student who has passed in the
first division can get admission into
those institutions. If I had the time,
Sir, 1 would have shown you that the
sympathy that this Government and
this llouse has shown to the scheduled
castes in respect of education has not
been in vain, I can state one flgure
just to show that even in professional
education last year there were 236
medical students and 250 engineering
students and this year their number
is 268 in medical and 323 in engineer-
ing. But what is that? It is a drop in
the ocean in a country like India
where there are more than 5 crores
of scheduled caste people and 2 crores
of scheduled tribes people in the lowest
rung of the ladder. And it Is because
of the fact that our students cannot
get admission in those institutions.

In some States, I should again re-
peat this year, even in the pre-
independence days we had facilities
for admission into such institutions. I
know personally that even a student
who had passed in the third division
was admitted in the Medical College
of Calcutta; he passed the M.B. exami-
nation and after entering service has
gone outside India to have specialised
training. We do not suggest that you
should now admit third division
students, because there is one instance.
But today our students are passing in
the first division, and there are a large
number of them who are passing in
the second division. We request the
Government of India to indicate to
the State Governments that certain
advantages must be given in favour
of the scheduled castes and scheduled
tribes. I was very sorry when the
hon. the Home Minister repeated cer-
tain things which we already
know, that the Centre has no
power of glving a direction. to the
States in this matter. That we all
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know. But I was sorry when he re-
peated it on the floor of the House at
the very beginning of his speech. What
does it indicate? Does it indicate any
frustration on his part? Does it indi-
cate that he is not going to press upon
the Part A States, which he says are
autonomous, in any matter in which
technically he has no power? I should
simply state that it is the Congress
Government after all which is ruling
Ithe country. Whether the Centre has
got statutory power or not, it is the
Congress party and it is the Congress
Government that, we all know, is now
ruling every corner of India. It does
not satisfy us when he says that the
Part A States are .autonomous. Let
him try his best and if he fails, let
him say on the floor of the House,
this is the position and because of
these obstacles, we could not do any-
thing more, and then we shall see our
way. But, so0 long as he does not try
and does not let us know what the
difficulty is, we shall certainly think
that the Government is not doing
intensely and earnestly what it could
have done.

That is also the case with respect '
to the services. I have no time I shall
simply state one or two things. Gov-
ernment does not give us any flgure
about the working on this line in the
last year. What are we to do? We just
ask a supplementary question here or
a question there, which sometimes is
allowed and sometimes not allowed.
We sometimes get a glimpse of the
working of the department which does
not always give a correct picture. We
expected that at least at this time,
when this important matter is going
to be discussed for a whole day, the
Home Ministry would give us details
in an administration report in this res-
pect: how far Government has tried,
how far it has failed and why it has
failed. Then, we could have under-
stood the position. The hon. Shri Datar,
the Deputy Minister, is dealing mostly
with this subject of Scheduled Castes.
On the 14th December last, in reply
to starred question No. 307 he said:
Government are still considering what
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further action is necessary to ensure
strict implementation of the reserva-
tion orders. This is unsatisfactory. In
the year 1950, the order or resolution
which deals with the latest roster in
the disposition of services so far as
the Scheduled Castes are concerned,
was promulgated. Even today, the
hon. Deputy Minister says that he is
still considering what attempts could
be made. I must express my grateful-
ness for the help that the Government
has rendered in the matter of the edu-
cational upliftment of the Scheduled
Castes and Scheduled Tribes. So far
as other matters are concerned, we
are a bit more hopeful than we were
last year. But, we are not satisfled
that these matters are being earnestly
attended to. I am a Member of this
honourable House, and I was a party
to that resolution that was passed on
the 13th December last year.

Shri P. N. Rajabhoj: What about
foreign scholarships?

Shri Barman; If that be the goal, we

should be sincere and ready to fulfil

* that promise which has been enjoined

upon us by this sacred resolution of
the 13th December.

Mr. Chairman: Shri B. S. Murthy.

Shrl Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Sir, before
you call upon Shri B. S, Murthy, I
would like just to have a clarification
from you. In your opening remarks,
you said that you have to take into
consideration the Scheduled Caste
Members in regard to this particular
debate. I want to know exactly why
you Iinclude only Scheduled Caste
Members, whether it is just forgetful-
ness....

Mr. Chairman: When I said Sche-
duled Castes, I meant both Scheduled
Castes and Scheduled Tribes.

Shri Frank Anthony (Nominated—
Anglo-Indians): May I point out, Sir,
tirat the Anglo-Indian community also
has been included in this report?
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Mr. Chairman: I shall see that one
of their Members is given an oppor-
tunity.

Shri B, 8. Murthy (Eluru): Mr.
Chairman, Sir, I am thankful to the
Government for having condescended
to sllot a day for pouring fortk our
grievances due to the apathy of the
caste Hindus.

I must congratulate, at the outset,
Shri Shrikant for having given a frank
and fearless report. I hope he will
continue to be frank and fearless in
collating the 'information he gets from
the States. We know that the report
is not complete, because, several in-
stances, I know, have not been incor-
porated in it. But, still, as an officer
I must say he has been frank and
fearless.

I am thoroughly disappointed with
the speech of the hon. Dr. Katju, our
saviour, who has been appointed as
tire Minister in charge of Scheduled
Castes and Scheduled Tribes, back-
ward classes, etc., etc. He is keen to
know why I am disappointed. Last
year, a discussion had taken place
and many a Member had been given
an opportunity to not only ventilate
grievances, but also to come forward
with suggestions. I would have
appreciated if the Ministry had come
forth with their reactions to the sug-
gestions made. In spite of that, the
Home Minister says that everything
possible is being done. A general state-
ment. He says, if we had the capacity
to manufacture money, deficit or paper
money, we could give you 80 lakhs
or B0 crores, This cheap statement
should be avoided in trying to solve
a problem. It is not merely a com-
munal problem; it is not a religious
problem; it is a national problem:
please beware of it. If you neglect this
community. you neglect your very
existence. How long do you want this
problem to exist.

Mr. Chairman: The hon. Member
may kindly address the Chalr.

Shri B. S. Murthy: Thank you, Sir.
Dr. Katju is a good friend of mine.
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1 am not attacking him; I am attack-
ing the Ministry.

Dr. Katju: I quite agree with you.
Thank you.

Shri B, 8. Murthy: It is a national
problem. I shall give a few instances
to show that it is a national problem.
The Congress Ministry must under-
stand that Gandhiji has shed his life
in this cause. He has assured a change
of heart in the Caste Hindus who have
been mainly responsible for centuries
in keeping- down the Harijan down-
trodden (An Hon. Member: “As a
slave”). Not only a slave, but as a
person who is less than a human being.
Nowhere in the world ~ould you find
ah analogy for this.

Shri P. N. Rajabhoj: Only Gandhi?

Shri B. S. Murthy: To Dr. Ambedkar
1 am coming later on. Let Shri P. N.
Rajabhoj have his patience.

Even today, after 6 years of inde-
pendence, a Scheduled Caste man can-
not have the privilege of riding a
horse on the grandest occasion in his
life, at the time of his marriage. What
reply has Dr. Katju to give to the
world? It is in Nehru's India that this
is happening. In Coorg, a.Harijan can-
not have the privilege of riding on a
horse. In Nehru's India again, Harijan
women are not fortunate enough to
wear ornaments or even to wear
coloured clothes. My hon. {friend
Dr. Katju should not go to Everest
heights because of his name, but come
to the plains and see the cauldron of
agony through which Harijans have to
pass daily. In Nehru's India, Harijans
cannot purchase a house-site in a caste
Hindu locality. You talk of equality
and equal opportunities. I shall come
to that subject later on. What is most
inhuman and unspeakable is that in
Nehru's India, Harijans are not entitled
to eat preparations of ghee. Laddus,
he can never touch because he is a
Harijan. I am not drawing all this
from my imagination. These are men-
tioned in the report. Please open your
eyes and read and re-read and digest
and then say how Harijans are being
treated in Nehru's India. ’
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Shri Debeswar Sarmah (Golaghat-
Jorhat): Where?

Shri B, 8. Murthy: ] am coming.
Not in Assam.

Shri Jhunjhunwala
Central): Nor in Bihar,

Shri B. 8. Murthy: Dr. Katju,
the Home Minister, has been
pleased to state that untouch-
ability has been abolished in urban
areas. He is wrong. His information is
wrong. He is not aware of the pro-
blem, because I can give him certain
of the urban areas. I do not think he
will call Bhopal, Jaipur, Jodhpur,
Bikaner etc., as rural areas.

Dr. Eatju: In a way.

Bhri B. 8. Murthy: These are cita-
dels of untouchability.

Dr. Katju: Please remember I men-
tioned “B"” States. There are all in
“B"” States.

Shri B, S. Murthy: I remember every
word he said, because it is my pro-
blem; and I am anxious that he should
also remember that tils House speaks
in one voice about this national pro-
blem.

(Bhagalpur

Now, Sir, I come to another point.
This is what happened recently in
places very close to Delhl. I am not
speaking about Deogarh and Mysore,
because if I begin to speak about Deo-
garh and Mysore, I have to ask about
Aligarh, whiclr I do not want to do. It
is for the Ministry to say whether
there is any justification or not. In
Madhya Bharat what has happened
recently? I think one or two Congress
friends have tabled a starred question
and got some answer. There, the
Thakores and Rajputs have actually
collaborated with dacoits and then
brought them into the State, made
them march from village to village to
terrorise Harijans, and that too under
Dr, Katju's very nose.

Some Hon. Members: Very short
nose,

Dr, Krishnaswami (Kancheepuram):
He has got a short nose.
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Shri B. §, Murthy: For this how can
we bring in punitive legislation! Per-
suasion, persuasion, persuasion! Seek
and it shall be found! By seeking we
find it is not bread but stone.

We are always parading our culture,
our Constitution, our civilisation,
everything, in foreign countries; and
our Constitution contains a Chapter on
Fundamental Rights. When six crores
of people in India are denied funda-
mental rights, why not be sincere by
abolishing the Chapter and saying we
do not have fundamental rights; it is
my right, his right, might is right.

Then, about scholarships. Last year,
1951-52, only Rs. 15 lakhs have been
granted; and this year Rs. 30 lakhs
have been granted. But the number of
applications received was 10,775 but
those granted were only 5,893. Nearly
half the number of applications have
been rejected, and they say “We have
no money”. No money? For whom?
For Harijans. But to translate our
Puranas into Arabic, Persian and all
living and dead languages, we have
plenty of money. What is this?

Shri Barman: Thirty lakhs were for
last year, This year Rs. 50 lakhs plus
another Rs, 10 lakhs has been given.

Shri B. 8. Murthy: My information
is based only on the Report, not on
the future of the Report.

Now, thanks to Maulana Saheb and
Mr. Malaviya who are absent, who are
in charge of our education, this is
being done. The Home Minister has
rightly pointed out that more facili-
ties for Harijans should be given by
Government, and asked “Where is the
money?” Talk, talk and talk. If we
ask them, in the beginning of the world
there was tlre word. They quote the
Bible. The word is there. There is
money to invest and spend in Kashmir
and in Korea and other places, but to
educate these neglected children of
Harijans who, for centuries, have been
under the very grinding foot of heart-
less Caste Hindus, you have no money.

Mr. Chairman: The hon. Member
should conclude now.
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Shri B. 8. Murthy: I am coming to
the conclusion. Only one sentence. 1
do not want to take much time.

We are 101 Members here including
Scheduled Castes and Scheduled Tribes.
Mr. Jaipal Singh should be glad 1 am
including everything, and that is nearly
one-fifth, and there when I see the
Ministers, people who are less than
three crores are having two Ministers,
one Deputy Minister, two Parliamen-
tary Secretaries. I am only talking of
certain categories of distinctions re-
cognised by the Government of India.
I am not talking communally. And
according to that, we should have at
least two Ministers and two Parlia-
mentary Secretaries and four Deputy
Ministers. There is no dearth of men
here. I have got any number of people.
They need not come to this side. There
are so many people who can honour-
ably and creditably fill the benches
there.

Shri 8. 8. More (Sholapur): Once
they become Ministers, they do not

help any community.

Mr. Chairman: Let there be no inter-
ruption. There is very little time.

Shri B, S. Murthy: In every delega-
tion, they include this community, that
community; but not even a single Hari-
jan has so far been included. Why
not? People have been sent to foreign
conferences, especially to the LL.O.
and I can tell this hon. House that
Harijans who have gone there have
won approbation from the IL.O. Why
not you try? Every time you say they
are not educated. How long do you
want to keep them so? Do you want
to talk in the same manner as the
Englishman was talking to Indians
whenever they wanted equal opportuni-
ties. Please change your mind. Gandhi-
ji wanted to change it and you are
still struggling with the old fossilised
and crystallised mind which has no
love for any community except for its
‘own.

Mr. Chairman: The hon. Member
should conclude now. I am calling the
next Member.
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Shri B. S. Murthy: One more
sentence. In conclusion, I would
request the hon. Home Minister to
carry out certain suggestions made not
only by myself but by many people.
The suggestions are: comprehensive
legislation, Rs. 10 crores to be set
apart, giving benefits of a moratorium,
granting occupancy rights and prevent-
ing forcible eviction by landlords from
the hovels in which these Harijans are
residing, forbidding non-agriculturists
from investing their surplus money on
agricultural lands, granting land to
Scheduled Castes and Scheduled Tribes
and other landless labour to see that
the tiller of the soil is benefited as
Gandhiji wished....

Mr. Chairman; The hon. Member
should resume his seat now. Mr. Gan-
pati Ram.

o oot o e Sacd
wEEE, T ¥ @ ¥ WY N g

wafy mw : w H wEw
wfY 8, w9 R @ e T Ao &
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¥ g fr ol A e T AR AR,
W ofeaw 51 & 5 e w1 A
firar s T #ed o A G fRd

e ow ¥ 5w RO %1 qw §
HRR e g fr gfiomi & fod wft aw
w1 fear o @ ¢ O wirsg & s
frar o arer § oY QR foaer sewar
ot wfgd, st 7t e | F 7 ww
T« TRy A g WA AT S
wfrwr ot Y | SRR wTeETE ¥ g
7 w71 % s F w1 e 3 v
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“Oh Serpent! I know your
valour. You have occupied a place
round the neck of Shankara, you
roar like this, your power is not
Your actual power, it is the power
of the place you have occupied. A
coward becomes lion-like if he
can occupy a place of advantage,
even though he is actually a
coward.”

& v ag ST g R wr w o g
wRfaal #1 ¥ 3x = 7T 917 wAal
€ Y ag firelt s o ww av arfae
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g sirc ume & afeg & serr woft wgw
¥ wgr wgen g e ww ghom W
fargges Irew AT Y W qHT AN
gfrq s T 37 6 6T ¥ w2 ST A

- grgar Y A@E | W9 W S|
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o ag fedy ff WY § wavg arfed
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OgT T WETTIRAT T FATH WA A
7g g faar omer & fe weqer aga
AT & et g & 1 g o e
& @ d & g f wie 7 wod WA,
WY TGt 9T, FAT ST Y O Ay
o T FT T &7 wurw fear g ? Far
FEAFIE fF Faw yum o0 wdEm
e fregi 4w WX & ghom
&% (cook) #Y w@r & | 37 ¥ werraw
w1 ot 7oAy Qar A o awr freei
g $% 1 Tar g | # wrw ¥ @y
F8T fif s Wy weRfafed o <
®TAT AR § AT TGS WA W § AW
W e ffd | oA wY A e ge
T WY T WHT S | Wi qrferamde
¥ T ¢, 99 qa ¥ F gepwn % e
WTY OF OF ST w @i gg avg ¥
Yoo WIEHT fregee w12 WX fagges
TTEST & ®TH § w97 A4 |

o WY : WT gl AN Tw
TR R T IR RE? gwar
I WY WET FAT FET AR & FTF
qr? & T W g

ot worgfer o arfe g ot &
wAT AT IG |

Wo wry : g N I I g
6T W 7 TF W7 T@T | FY A WW
e T wTEd & R T Ew 7
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sft wogfr ww Tt wEEy,
for g WA AW g R A
7% *g wE & fr S fr frege
e & fog {eo @ g fagd @
I A FeqrorEwTd A ¥ foad <o
Tt 97, IHY ag ¥ afz qw RfEw A
Mesiar A A ghom & fog @
T AT, AR FAL, T FAT &40
T@AT I1fgd 97 | W WY 39 ¥ fag
$50 HTY TYYT &G € 91§09 §: AT
gfoomt & ford 7w #0 wvar o ¥ g
FETUFTY Q1T & f7 @ 39
i ft IO SR @R § e
R ged § | ¥ VI & A9 OEY &%
AT 7 o wHTS F ST AT §
TH T T HF AT R, A 9T X
£ H1 FraifEa $TAT 9T g |

TS Y qg Fgr mar § i awr
g @1 & S F wmm wfr amr
ey 7 gy TR AR g fe
FR Y o favar WA F @19 AR &
qfal & sgage fear | W o
¥l § g W gWEa #
oy a2 dwr q e gE g | W ol
Ty # fgrg A gy Y goma
TET T S A TW AW T AT Y
g T gu A fgw A A
R AT WAy oY Ersies
T fasafaama 7 e s #1
W@ ¥, 3 UF AT 9 T qT a1 @r
q1, I N oG qTA AT FF A g
g, a1 I9 A WY A T F G ey
a7 Wi ag Ny W W awrE F S
) wH AT R S A Ys A
T A g o & 7 iy Freafraren
# 3 o w7 v fe, Y e F age
fewra g€, wfex & aga o9 v )
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A R wegelt A & T SR wE §

T W@ ¥ TF WEATYF AT AT

Mr. Chairman: He has already taken
11 minutes. He should conclude now.

. ot wofy o F SROafEsw A
FE T WY &1 o4 O F FEr Ty
IrEt #Y W feam st § A g
gfrsrgam o fter ¥ ofrer s
frar s

Shri N. C. Chatterjee (Hooghly): We
have 100 differences with Dr. Katju
and his Government, but I think, Sir,
we should agree with him that this
is....

Shri Bheeka Bhai (Banswara—Re-
served—Sch. Tribes): On a point of
order, Sir, this debate is reserved for
the Scheduled Castes and Scheduled
Tribes. So far no single member of
the Scheduled Tribes has spoken.
Even last year, they were not given
an opportunity.

Mr. Chairman: I am keeping that in
view. There is no point of order.

Shri N. C. Chatterjee: I agree with
Dr. Katju that in this very important
matter we should forget all party
affiliations and should try to make con-
structive suggestions for the uplift o?
our Scheduled Castes and Scheduled
Tribes. It is certainly a blot on Hindu
religion, it is a scar on Hindu society,
it is a great blemish on our nation.
What are they asking for? They are
not asking for any charity, any gift,
any mercy. We have got to do our
duty to our oppressed and depressed
brothers and sisters. We have got
to atone, Sir, for the sins we have
committed for centuries. If we do
not do that, we have no right to
maintain our status as an indepen-
dent Republic. When that crude and
vile attack was made on Acharya
Vinoba Bhave, it was an attack not
on him, but on the whole Hindu nation,
on Hindu religion, on Hindu society.
It is a disgrace for every right-think-
ing man, Sir. The Congress led by
Mahatma Gandhi did a lot for the up-
lift of the Scheduled Castes and the
Harijans. The great Harijan movement
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was to a large extent initiated by him.
I belong to an organisation whose
cardinal creed is the eradication of
untouchability, I recognise, Sir, no
distinction between caste Hindus and
the so-called Scheduled Castes. Sir,
Pandit Madan Mohan Malaviya, Lala
Lajpat Rai, Swami Shraddhanand,
Babu Ramananda Chatterjee and other
great men who held the position which
I am temporarily occupying did a lot
for the uplift of the Scheduled Castes
and the Harljans.

The question is this, Sir: have we
done our duty? Has the Government
done its duty? Have the political
parties in India done their duty?
General public opinion, the Commis-
sioner has said, in the country is
slowly changing in favour of the assi-
milation of the Scheduled Castes in
society. That is, Sir. a hopeful news,
and there is a distinct veering of
public opinion for the removal of
social barriers. I am happy to read,
Sir, in this report that this scourge of
untouchability is totally absent in
Assam, Tripura and Manipur.

The Minister of Communications
(Shri Jagjivan Ram): No, no. It is
wrong.

An Hon. Member: Who. says?

Shri N. C. Chatterjee: Mr. Jagjivan
Ram contradicts Mr, Shrikant. Mr.
Shrikant. I take it, Sir, has said it
after touring those parts and it is a
happy news and I think what he has
snid is, to a large extent, correct.

Now. in West Bengal....

Shri Jagjivan Ram: It is not correct.
There is untouchability in Tripura.
Assam and West Bengal.

Shri V. P. Nayar (Chirayinkil):
lease get up and say. (Interruption).

Shri N..C. Chatterjee: In West
3engal, untouchability is practically
ion-existent and Scheduled Castes do
10t consider themselves as untouch-
ible. The general public in some areas
reat them as such not because they
elong to a particular caste but be-
ause they follow certain avocations in
fe.
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Sir, I appeal to the hon. Minisler.
In spite of repeated declarations, one
thing has not been done. Governmen:
has not done its duty. The Commis-
sioner is pointing out that up to the
end of the year 1952 the Government
of India have not moved Parliament
for the enactment of a Central legis-
lation for imposing penalties in con-
nection with the practice of untouch-
ability and for other acts which are
declared to be offences under Part III
(Fundamental Rights) of the Constitu-
tion of India. Dr. Katju said that his
heart was bleeding for these unfortu-
nate brothers and sisters. If it Is
really bleeding.......

An Hon. Member: There is no blood.

Shri N. C. Chatterjee:...... kindly
introduce Central legislation without
delay. What is the explanation for
the delay? Nothing has been done.

Dr. Katju: I think it will be pub-
lished, Sir, early next week—the pro-
posed Bill.

Shri N. C. Chatterjee;: That shows
that the heart was really bleeding.

Sir, there is one other suggestion
made. Our lamented friend and
colleague, Dr. Shyama Prasad Mooker-
Jee, just one year back, practically on
this very date, in the month of Decem-
ber 1952, made a suggestion on behalf
of all the Opposition parties and
groups. The suggestion was made in a
helpful, constructive and objective
spirit. The Commissioner says that
that was the best, most helpful and
constructive suggestion ever made by
any Opposition leader.

“I really admire"—the Commis-
sioner is writing—"the suggestion
given by Dr. S. P. Mookerjee while
discussing my last Report In
Parliament on the 13th December
1952, of calling a Conference of
representatives of all parties and
groups and all Social Institutions
and have a programme of going
round the country for a few months
and creating a new enthusiasm in
the mind of the people that in free
India {here could be no question
of distinction between man and
man and that India would prosper
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only if the ideas of inequality be-
came matters of the past”.

Nothing has been done, Sir. This con-
structive suggestion was made. The
Commissioner says that it was an
admirable - suggestion; it ought to be
endorsed. I am repeating on behalf of
the Opposition that very suggestion
which our illustrious friend made.
there should be a psychological up-
surge, there should be a new venture.
there should be a new and radical re-
orientation, not merely lip-sympathy in
Parliament, to show that you are
willing to do something. Show it in
concrete terms. Here was a man
of outstanding position, a man who
occupied very responsible positions in
life, both in the Government of India
and in the Government of West
Bengal, and who was looked upon
possibly, Sir, as the outstanding re-
presentative of the big Hindu com-
munity, suggesting it in the friendliest
spirit. We are repeating that offer.
Let that all-India representative con-
ference be convened. I am pleding
my support and the support of the On-
position groups. I hope, Sir, all
parties will join it and create a new
tempo in this country. Let them tour
the country, especially those areas
where untouchability still persists,
where social disabilities and perse-
cutions are still there.

The great Rabindranath Tagore tried
to whip the conscience of the country
in his inimitable style.

“He mor durbhagya desh. jader
karecha apaman

Apamane hote hobe tader Sabar
Saman.”

“Oh, my unfortunate, luckless
country, you will have to go down to
that depth of humiliation and national
degradation and enjoy that persecu-
tion which you have imposed upon
your own brothers and sisiers for
decades and centuries”. Our so-called
independence, the sovereignty of this
great Parliament will be mere myth,
mere delusion, mere snare, unless and
until we uplift our seven crores of
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backward brothers and sisters to whom
we have not done justice.

Sir, my suggestions are these:

Why don't you appoint one Minis-
ter, additional Minister? Dr, Ambed-
kar who put the scheduled castes on
the ‘political map of India is no longer
there. We have our friend Mr. Jag-
jivan Ram there. We appreciate his
services to the community but we are
rightly pointing out, Sir—I am not
going into the mathematics or the
arithmetic of communal ratio that a
community which is numerically much
less has got greater representation in
the Ministry as Ministers, Deputy
Ministers er Parliamentary Secretaries
I think, Sir, without going into
details that they deserve it. The sug-
gestion of Mr. Rajabhoj deserves con-
sideration at the hands of Pandit
Nehru and Dr. Katju.

Then, Sir, why not have one, sche-
duled caste member on the Public
Service Commission for India? I am
glad to find, Sir, that there has been
on recent appointment of a Scheduled
Caste member on the Public Service
Commission. Why not have it on the
different Public Service Commissions
both at the Centre and in the States?

Then. Sir, my hon. friend Dr. Katju
says, they must have soine minimum
qualifications and we cannot take
risks. We do not want a minimum
qualification for aprointing a Gover-
nor. Why don’t ycu appoint at least
one scheduled -caste member as a
Governor and show that your heart
is really bleedirg for them? No
minimum qualidcations are needed
and you don't take any risks.

Dr. Katju: What is the suggestion?

An Hon., Member: Appoint a
Governor.

Shri N, C. Chatterjee: You do not
take any risks there. He can preside
over indigenous dances and also open
oriental paintings. He can also utilise
the All India Radio.

[MR. DePUTY-SPEAKER in the Chairl

Mr. Shrikant has appointed out that
the All India Radio has not done itg



2509 Report of the

duty. That has & great educative force
and it is a great educative facter. 1
would also plead with the Home
Minister that he should relinduish the
so-called minimum qualifications.
There is also great discontent about
foreign scholarships and other educa-
tional gramts. I am prepared to g0 80
far as to say that compulsory primary

education up to a certain extent
may’ be confined only to the
scheduled castes and scheduled
tribes. Don't think of educating

anybody else and that alone will lead
to the resurgence of India. Veer
Savarkar had appealed to the sche-
duled castes to give up their inferio-
_rity complex. I am appealing to my
brothers to give up their inferiority
complex, and to face the situation
boldly, break the social barriers which
are imposed upon them improperly,
jllegally and in infringement of the
fundamental spirit of the Hindu
religion which we profess. I appeal to
them. ‘then your voice will be heard,
do not cry merely for loaves and fishes
and little crumbs which will come
from the tables of, the Home Minister
or the Prime Minister. Stand up
boldly and say that there is no right
on that part of any one in India to
treat you as inferiors and that you
are equal citizens entitled to equal
rights and to equal participation in
the fullest privileges af citizenship’.

Several Hon, Members rose—

Mr, Deputy-Speaker: Shri Saranga-
dhar Das: I would suggest to the hon.
Member to try to avoid what others
have said.

Shri Sarangadhar Das (Dehnkanal—
West Cuttack): Sir, I do not want to
take much time ot the House because
‘many of my friends have already
gone over the removal of untouch-
ability and all that. I agree that un-
touchability should be removed, that
efforts should really be made, and
legislation should be enacted to make
the offence cognizable. But, after
hearing the speeches of my scheduled
caste friends, I am rather disappointed
that the cry generally is for scholar-
ships, stipends, and posts. But, I ask
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them how many posts are there that
can be distributed amongst the caste
people and the scheduled castes and
scheduled tribes people? Let us say,
one lakh of posts, and they get 20,000
out of them. But, what about the
crores of people that live in the
villages, the inaccessible places where
the tribals live, the places which were
described by Mrs., Khongmen yester-
day. These things have not been
touched upon.

My principal grouse against the
Government and against the CommJs-
gioner's Report is that in Harijan
bastis and tribal hamlets there is no
drinking water. The Commissioner
mentions this in his Report in con-
nection with the teachers that go to
teach in tribal areas. They have no
amenities; there is no drinking water
and they suffer from malaria. It
means that the caste people who go
there as teachers suffer from these
things and that is why teaching is not
properly done. He pleads that certain
allowances should be given to those
teachers; otherwise they are not
attracteq to those places. That alone
shows that the Commissioner himself
has in his tours found that there is
no drinking water. I consider the pro-
vision of drinking water in these
places as of primary importance if
you want to effect any advancement
both of the Scheduled Castes and
Scheduled Tribes. I have been crying
hoarse in various places, here in
Parliament as well as with my Gov-
ernment in Orissa. but nothing is
being done. Sometimes a few thousand
rupees are given to a district board
and maybe that 8 or 10 wells may
be sunk out of that money. There are
hundreds and thousands of places
where wells are required—ordinary
wells and not the tube-wells that you
hear about nowadays.

Then I find that the approach,
particularly for the advancement of
the tribal people is wrong. The
approach that the Government, through
the Commissior~r, has made is to
have aghram schools in certain places
where tribal children are brought
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from 50 or 60 miles away and are
taught exactly the same way as we
are taught. I consider that it will not
take you very long to find out that
these children will fee] themselves
uprooted ' from their surroundings.
They will not want to &0 back to their
villages, to their community because
those villages do not have the ameni-
ties that they enjoy in these ashram
schools. I can remind you of what has
happened to us, caste people who
~have been educated in western ways
In towns ang cities. Do we want to
g0 back to the villages? Why is it
everybody cries nowadays, ‘Go back
to the villages'? That is what is hap-
pening to the tribal people, the tribal
childiren who are taken to these
ashrams and are given a certain
amount of Hindu culture, Hindu his-
tory and Hinduy shastras, and this is
absolutely wrong. That destroys their
spirit of independence, their straight-
forwardness, their truthfulness and
all the good qualities that the tribal
Deople have and that we do not have.
All those qualities are destroyed in
these ashrams. And, that is why I
say that this approach is not at all
scientific and that the Government
and the Commission should re-think
in this matter, and anthropologically
adopt a plan for the education of the
tribal peaple.

Mr. Deputy-Speaker: The hon. Mem-
ber may stop at this stage. He may
continue the next day.

4 pM.

RESOLUTION RE UNEMPLOYMENT

Mr. Deputy-Speaker: The House will
now take up Private Members' Busi-
ness. Let us now take up the Resolu-
tion of Mr. Gopalan.

Any hon. Member on his legs?

Pandit S, C. Mishra (Monghyr
Nnrth-East): Yes, Sir. I have not yet
finished my speech.

Mr, Deputy-Speaker: Pandit Mishra.
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Shri 8. V. Ramaswamy (Salem):
May I make a submission before that?
This discussion has been going on for
five days now. How long will this go
on?

.l;lr. Deputy-Speaker: This has been
going on for flve days, and as many
as 8 hours 22 minutes have been
spent already. At the old calculation,
it is two full days at the rate of 4
hours per day. Now five days have
been spent, and 1 propose, after
Pandit Mishra concludes, calling
Mr. Mukerjee, and after that, let us
take up the amendments.

st wares st (T faeet——Tfere—
ngfae arfeat) - & ag syaar srgar
g f5 ag faggee sz sfwem A
frie o3 dt7 92 7 g8 T=9ar § AR
Fq gy ?
frex fe=t it @y faw
g |
oft Yo gao T (a9
Tara—wqgiaa wfaat) : fedt ez
wrga, TrgA sarar faqar wifgd, aga
TAEE § |
foreze fadt vt : srsgm, _Ed
st Yo gAo A : ey a1
g

Pandit 5. C. Mishra: On the last
occasion, Mr. Deputy-Speaker, I was
saying that grandiose statistics that
are very often provided by the hon.
Finance Minister are no indication of
the employment or the unemployment
situation of our country, for the
Ministers take into consideration what
are called ‘coastal statistics’ and leave
out of consideration completely the
plcture that prevails in the hinterland,
and, therefore, they think that they
are providing some new jobs or some
new employment, but the new indus-
tries oftentimes are throwing out of
employment many more people. I will
give here only a few flgures which





